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The Deputy Minister of WorD, 
Housing and Supply (Shrl ABU K. 
Chanda): (a) Yes, Sir. 

(b) & (c). The recommendations 
made by the Committee are under the 
consideratio,n of the Government. 
The report along with the Govem-
ment's decisiol}.. will be placed on the 
Table of the 1l:ouse in due course. 

Shri Raghunath Singh: The ques-
tion is in Hindi, Sir. 

~~.:~'liit!tit~ 
m<!i f1:in' '1fT ~ if ~1ifT qr I 'flIT ~ ~ 

mm 'Ii<: 'f'li<fT ~ f'f. ~~ 'fi'i'ttt it Wr<I: 
<mrff '1ft 'f.f~=iI~rff <n:: m f<r<m: f'f.lfT 
~ f'f. ~ 'fO'fT fmfT ~ '1fT ~'fi' W 
lfT 'l'{f flf<'lm ~ 'Iff<: 'fi'lfT 'li1ft ~ 1l;'f; 
~~ it '11'1 ,fHf q4"c ~ ~ ~ ? 

Shri Ann K. Chanda: The Commit-
tee really dealt with only the general 
pool accommodation meant for Gov-
ernment servants. So far as the 
Parliament Pool is concerned, it is 
under the control of the Chairman of 
the House Committee. 

.. ~ ~: 'Fff lflfT ~ 
'fHi;f .lft '!>"IT ~iT f'li ;;IT ~ 
liri ~'f fwfT if 'fil+f m ~ '3''' if ~ f'Rf'ft 
~ ;r it~ ~ ~ Ofr f'f. trorr'R: ~ 
~f'li'i' fOf'l' '!i1 wft Cf'f. ll'Ii\rj "(1' flRT 
~? 

Shri AnU K. Chanda: RoU&'hly 
speaking, we are about 45,000 units 
short of the requirements. 

.:n l1'ftf ~ : ~ 1I'ft ~ 
if<r<rf;f 'liT ~cn rn f'l; ~ 'IIirit ;it 
fw! <n:: 'liif Cf'l> mr<:: ~r ijf~ lJI'R 
'iiii' ~ ,,·it f'l'!f'f <'T'PT~ {T ;;mioT ? 

Shrl ABU K. ChanU.: In !J8Crftariat 
language, the matter is UDIIer the 
sctive consideration of Government. 

Di8eu.ssion aboot Goa in U.N.O. 

+ ( Shrl Hem Barua: 
.411Z ) Shri Subiman Gh08e: 

" Shrl Damar: 
l S!J.;i Ka1:ka SO:igh: 

Will the Prime Minister be please. 
to state: 

(a) wilether it is a fact that Gov-
ernment propose to take up the Goa 
issue before the U.N. General Asse.b-
Iy currently meeting in U.S.A.; 

(b) whether it is a fact that Gov-
ernment are not interested to take 
up the issue before the Trusteeship 
Committee of the U.N.; and 

(c) whether Government have made 
any final prote.t to Portugal against 
the denial of civil liberties in their 
possessions? 

The Deputy Minister of External 
Mairs (Shrlmati Lakshmt Menon): 
(a) and (b). The issue of GOa has 
not been placed before the United 
Nations and it is not the intention of 
the Government to do so. The gene-
ra( question of information on non-
self governing territories which is 
being considered by the Fourth Com-
mittee has come up year after year 
and our delegates to the United 
Nations General Assembly have 
mpoken in general terms referring also 
k> the case of Goa. India along with 
other African and Asian countries 
brought forward a resolution, on 8th 
November 1960, before the Fourth 
Committee on the general question 
of the colonies of Spain and Portugal, 
calling on the Governments of these 
two countries to discharge without 
further delay the obligation laid down 
in Article 73(e) of the Charter to 
transmit information to the Secretary 
General on the conditions prevailing 
in the colonial territories under them. 
The resolution, which was adopted by 
the Committee on 11th November 
1960, inter alia, urged the two Gov-
ernment!! to ensure to the indigenoUl! 
populations of their colonial terri-
tories "full freedom for democratic 
political activities which would ac-
celerate the attainment by them of 
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independence". Further develop-
ments are awaited. 

(c). We have protested from time 
to time and shall continue to protest 
about the suppression of civil liber-
ties in the Portuguese colonial pos-
sessions. 

Shri Hem Ba.rua: Except for living 
in the quixotic hope that Portugal 
would one day quit Goa became of 
developments in Africa, may I know 
what positive steps Government pro-
pose to take towards the liberation of 
Goa? 

The Prime Minlster and M.tmster of 
External Mairs (8hrl Jawaharlal 
Nehru): At the present moment we 
conLnue the policy that has loeen 
pursued during the last few years, 
which has been referred to in this 
Heuse, and which is not a policy of 
taking military steps. Other .teps, 
such as we can. we take. 

Shri Hem Barna: May I know 
whe.her it is a fact that Portugal 
has re, used to furnisio, as required 
under the U.N. Charter, information 
about her colonies including Goa on 
the plea that they are part of the 
metropolitan territory? If so, what 
steps have Government taken to 
samjhao Portugal, to make Portugal 
understand? 

Shri Jawaharlal Nehru: Perhaps 
the United NaLons may lry to do so, 
as the hon. Member said to samjhao 
Portugal. 

Shri Nath Pai: The Prime Minister 
just now said that there is no ques-
tion rf provid'ng a mili ary solution 
to Goa, and the House will under-
stand and appreciate it perhal'ls. But 
may we know what steps are being 
taken at least to inform world public 
opinion about the state of affairs in 
Goa and bring pressure of world 
opinion on Portugal? We know full 
well, of course, that Portugal is not 
easily amenable to public opinion; 
nonetheless, what are we doinR to 
get world public opinion on our side? 

Shrl Jawaharlal Nehru: I should 
fmBguie there haabe.n a v~coiw-

derabie change in world public 
opinion in the course of the last four 
or five years. That is, the change has 
heen against Portugal. There is hard-
ly any country, barring perhaps one 
or two, which has not strongly cri-
ticised Portugal, even in regard to its 
home policies and liberties in its own 
metropolitan country, so that, so far 
as that is concerned, that is a deve-
lopment which is, from our point of 
view, a good development. 

Shri Braj Raj Sin~h: Under the 
provisions of the U.N. Charter, a 
non-selfgoverning territory is requir-
ed to submit reports to the U.N. 
Portugal has been holding that Goa 
and other territories which are non-
selfgoverning territories really, are 
parts of Portugal. As the Prime 
Minister has said, considerable public 
opinion has been created in tha world 
against Portugal. So, may I know 
whether the Government of India 
would take any steps in the U.N. to 
compel Portugal to give repor:s about 
Goa to the U.N.? 

Shri Jawaharlal Nehru: Those steps 
have been taken only recently in 
the U.N. 

Shri Khadilkar: The Government 
has been showing a good deal of 
sympa thy for the liberation struggle 
of colonies and suppressed people 
wherever it is going on. We are al.o 
occasionally recogmsmg provisional 
governments formed in colonies that 
are trying to liberate themselves. 
Though Goa is not a colony and we 
consider it part of our country, if 
such a provisional government is 
formed by Goans, will it be recognis-
ed by our Government? 

Mr. Speaker: It is all hypotheticaL 

Dr. Ram Sub~ Sin~h: May I 
know the sources of gathering in-
formation at present, because some 
of the Ind!an nationals who were 
political prisoners in Goa have now 
been transferred to Portugal? Under 
what conditions are they living? 

Shri Jawahartal Nem-a: One per-.on. accordin,to our informatiOn hU 
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been sent to Portugal, one person 
whom we consider an Indian national; 
but I do not think they accept that 
fact. The others who may have been 
transferred are technically Goanese, 
Portuguese, nationals. I do not know 
what other information the hon. 
Member is referring to. 

Dr. Ram Subhag Singh: Previously, 
we used to gather information about 
their welfare through the Egyptiam 
Embassy. What are the present 
sources of gathering such informa-
tion? 

Shri .Jawallarlal Nehru: Our inte-
rests there are looked after by the 
United Arab Republic's Embassy "in 
Delhi. In addition to that, the inter-
national Red Cross also looks after, 
in so far as prisoners and their con-
ditions and comforts are concerned. 
Also, compared to previous years, a 
little more information comes from 
normal sources, that is, people corning 
and going from Goa. Previously, 
there were very few; now, there are 
more people who corne and go. 

Shri Nath Pal: As several Mem-
bers have pointed out, Portugal makes 
the preposterous claim that Goa is a 
part of the Portuguese territory. 
There are some countries which have 
pledged themselves to guaranteeing 
the territorial integrity of PortugaL 
In the light of this statement, have 
Government, in the process of getting 
Goa's liberation by peaceful means, 
sought clarification from these Gov-
ernments whether their conception of 
guaran'eeing the territorial integrity 
of Portugal embraces Goa also? 

Shri Jawaharlal Nehru: Only re-
cently, the hon. Member might have 
seen that the question of Portuguese 
overseas territories has been discuss-
ed in the United Nations; and Goa 
was naturally one of them, though a 
larger question, larger in the sense 
of territory etc. is Angola and those 
Pcrtuguese territories in Africa. There 
too, the defence was that these wer~ 
not colonies but parts 01. Portugal 
elsewhere. That is rather an extra-
ordinary defence, whicll no countq 
that I ~m aware o~ has accepted. It 

Is rather, almost one might say, farci-
cal. This matter has been frequent-
ly brought before other countries, and 
nobody accepts the Portuguese claim. 
But we live in a peculiar world in 
which questions are not considered 
on their merits but in relation to the 
cold war; and everything is judged 
by that standard. So. even though 
they might be convinced of some-
thing. they would not like to upset 
other calculations drawn from other 
sources. 

Shri Jaipal Singh: We, rightly 
think. say that Goa is India. But 
find that we do not treat Goans as 
Indian nationals, nor do we give them 
the franchise. How iR this in-
congruity to be explained? 

Shri Jawabarlal Nehru: Goa is 
obviously, geographically, cuI' urally 
India: it is not so politically. It is 
an obvious fact. The writ of this 
Parliament at the present moment 
does not run to Goa. if that is the 
test. 

X-Ray Equipment 

"463 .r Shrl R. C. Majhl: 
'\. Shri Subodh Hansda: 

Will the Minister of Commerce and 
Industry be pleased to refer to para 
46 at page 96 of the Annual Report 
of his Ministry for 1959-60 and state: 

(a) whether the scheme, that has 
been sanctioned for the indigenous 
manufacture of X-Ray equipment, has 
been implemented; and 

(b) when the production will com-
mence? 

The Minister of Industry (Shrl 
Manubhal Shah): (a) and (b). A 
statement is laid on the Table of the 
House. 

STATEMENT 

The present position in regard to 
the three schemes is as follows:-

1. MIs. Radon House, Calcutta-
This 1Irrn haa been functioning as a 
small sCJle unit prpducjnJ ,impl~ 




